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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 355 of 2000.

Date of Decisj_ono -30-3,0.2(1(12.-. P

1. Mr. A.s. sakho.
« M, e =} . ) L .
- ;". ﬁf‘*’. gﬁ?&lgggfmyoa T = = e = o _Petitioner(S)

== = = . . My, B.K, Sharma, Mr. S.Sarma s« » . AdVOcate  for the

- THE HON'BLa
THE HON*BL»

Judgment delivereqd by Hon'ble . Adninistrative Menmber.

[P b Ay

qu UeKo Nair.
Versyse

Petitioner(g

S = — ~Resrondent -)

- ME..B:CoPathak, adal, C.c.sic,

=R e -l M e LAJVOCEE s for tre
- L4 e =3 e . —

Re spondent o)

MRe KeKe SHARMA, AUMINLISTRATIVE MEMBER,

C ‘\Lﬂ%’\
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. CENTRAL AUMINISTRATIVE TRIBUNAL :: GUWAMATI BuNCH s

.+ Original Application No. 355 of 2000.

. DAte.of Order : This the 8th Day of March,2002.
HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER.,

l. Mr. A.s. Sakho, Extra Departmental Mail
Carrier (EDMC), Huining Post Office.

2+ Mr. 3.A. Sophayo, EDMC, Maokot line,

3« Mr. S.Malong, Extra Departmental Delivery
; Agent (EDDA), Pushing Branch Office,

Department of Posts, N.E. Circle,
Manipur. e +» o+ Applicants,

' By Advocate Mre B.KeSharma, Mr. UsKeNair, Mr, SeSarma,
' - Versus =

1. The Union Of India, represented by
the Secretary to the Government of

' India, Ministry of Communication,

. : New D elhi,

i 2+ The Director General, Posts, Ney
Delhi.

3. The Chief Postmaster CGeneral, N.E.
Circle, Shillong,

' 4. The Director of Postal Services,
P Manipur Division, Imphal.

S« Sri K.He Jibon Singh, Inspsctor,
Ukhrul Sub~-Division, Manipur, *+ + « Respondents.,
By’ Mr. BoCoPatha](, Addlo C‘G.s.c.

QRDER

St e e mem

! KeKo s SHARMA, , Member (Admn.) :

| i

Three applicants have made thig application Jointly
; + and they have been allowed to agitate their grievances in a
' single application as the issue involved is the same. The
i relief claimed by the applicants is for the payment of

arrear dues w.e.f. 1,1.96 4s per recommendation of the 5th

Bay Commission.

1 2e The applicants are working in the Postal Department
- @s Extra Departmental Mail Carriers. They are entitled for
' the arrears w.e.f. 1.1.96 4S per recommendation of the 5th

\ L \\jgﬁﬂé““‘ir

Contd. LN 2
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Pay Commission. It is stated that the applicants dues had
been determined, however, on <he intervention of the Respon=-
dent No.5 payment of arrears has not been made to the

applicants.

3e Heard Mr, S.Sarma, learned counsel for the épplicants
and also Mr. B;C.Pathék, learned Addl. C.GeS.Cs for the
Respondents. The Respondents have filed their para-wise
comments also. The Respondents have stated that they had
received complaints against the Respondent No.5 for non-
payment of arrears to the applicants. The matter has been
investigated., The arrears of the applicants were drawn on
2642.99 for disbursal through Ukhrul Sub-Post Office, As
Per the statement of Sub-Post Master Ukhrul the acquittance
roils were forcibly taken away from him by Respondent No,5,
However, the arrears of the apﬁlicants were disbursed at
tmphal Head Post Office on 22.3.1999 to person indentified
by Respondent No.5. How the payment was ﬁade at Imphal and
to whom is under investigation? The applicants were working

at EDMC, at Ukhrul, Manipur. The Respondents have admitted

that payment are due to the applicants and enquiry was being

conducted, As the payments of dues to the applicants is

cadmitted and regarding the paymentymade to persons indentified

- by Respondent No.5 at Imphal on 23.3.9?)is under investigation,

ends of justice would be met if a direction is given to the

Respondents to complete the enquiry at the earliest. Accordi-

'ngly, Respondents are directed to complete the enquiry within
“three months from the date 0f receipt of the order and the

. PAyment of arrears should be completed within a monthythereafter.
. The Respondents may also congider payment of interest to the

applicants for the delay beyond w.e.f;.23;3.99.

The application is treated as allowed., There shall,

however, be no order as to costs.

| C Ll

_{_K.K. SHARNX)
ALMINISTRATIVE MEMBER
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH

Title of the case i (A NQBS o DA
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Shri A.5. Sakho. .
e fpplicants

- versus -

-

Uniorn of India & Ors.
. x . Respondents
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THE CENTRAL ADMINISTRATIVE TRIBUNAL s : GUNAHATI BENCH \

GUWAHATI

g
Bafi, NQ,?ES;jD af  Jugd

BETWEREN

1. A.8. Sakho, Extra Departmental Mail
Carrier CEDMEC Y Huirning Post
Office,

2, 85.f. Sophayo, EDMG, Maokot line

F. 08, Malong, Extra - Departmental
Delivery = Agent (EDDAY Pushing
Branch Office. '

Department of Pmﬁ@ﬁs- NLE. Circle,

Mamipur
e fpRlicants
| AND
1. The Urion of Ingdia, represented by

the Secretary to the Government of
India, Minigtry of Communication,
New Dellvi.

2. The Director General, Posts, New

Delhi.

%. The Chief Postmaster Gereraly NJE.

Circle, Shillong.
k] P

4. The  Director of Postsl Services,
Mamipur Division, Imphal., ’

5. Shri HK.H. Jibon 8Singh, Inspector,
Ukhrul Sub-Division, Manipur.

e s REesponclents

RETAILS OF APPLICATION

1. PARTICULARS 0oF THE _ ORDER _ ABAINGT WHICH THE
APPLICATION I8 MADE & :

The application ia not directed against a&ry
particular  order but is directed against the illegal

mithhmldin@ 7f  arrvears payable to the Applicants
—_— -
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pursiant to  the fixation of pay as per Sth Pay
Commission recommendation and the deemed rejection of

their representations.

2. JURISDICTION OF THE TRIRBUNAL =

The Apbii&ahtﬁ declare that the subject matter of
the application is within the jurisdiction of this

Hon'ble Tribunal.

3. LIMITOTION ¢

The Applicants further declare that the -
application is filed within the limitatien periad
prescribed under Section 21 of the Adwinistrative

Tribunals Act, 198%,

4. #hCTS QF _ THE CASE

.“\
4.1 That the Applicants are all citizens of India and
permanent residents of Manipur and as such they are

entitled to all the rights, protections and privileges

guaranteed by the Constitution of India.

4.2 That the Applicants are working in different

capacities as mentioned above in the Postal Department

under  the Ministry of Communicatiorn. Pursuant to  the

3th Pay Commission recommendation, they are entitled to
arrears of salary with effeét,frmm 1.1.96 wﬁich has
been accrued to them based‘mn the fixation of pay as
per the said recommendation. The Applicants have got
same Ccause Vof action and as such ﬁhey have Jjoined
tagether in  the single application and they may  be
pérmitted to do so as provided fmf under Rule 4(5) ta)

———

df the CAT (Procedure’} Rules, 1987.

-



-

In the above context, office memorandum dated

9,16.97 is annexed as ANNEXURE-1 .

4,3 That although the said afrﬁars have accrued to the

Appiicantg with effect from 1.1;9&'pur$uant to fixation
’

caf theiﬁ" pay as  per the 8th Pay ~ Commission

recommendation, they kave not been paid their arreszrs

till date and the Respondent No. % is responsible for

such illegal withholding of the arrears of  the

fApplicants 2% will be evident from the facts narrated

below.

4,4 That the bills for arrears of the pay payable to

the Applicants as the fixation benefit were in fact
prepared and the Applicants were due to receive their
arrears, but the Respondent No. 5 forcibly took away

the acguittance rmllvfﬁmm the -hands of the Postmaster,

Ukhrul | as has beah intimated to the Applicants by the

representatives of  the employees’ Union. In this
commection, the Employees’ Union had espoused the case

of the Applicants.

Cobi&% of the representations by the employees’

Union are annexed as ANNEXURE-2 series.

EISEREIKS AR AL

4.5 That apart from the above representations from the

cemployees’ Union, the Asstt. Director (Staff) for the

CPME, N.E. Circle, Shillong had a3lso written lebtter No.
Btaff/118/14/99 dated 17.6.99 to the Director of Postal

Services, Manipur Division requesting him to look into

~the matter. However, inspite of such representations
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and letter, nothing has hé@ﬁ done in the matt@r‘énd the
Applicants héve mot‘ been paid their arrears as
admissible to them with effect from 1.1.96 pursuant to
the fixation of their pay as per the recommendation of
the Sth Pay Commission.

# copy of the letter dated 1?.&?9?'1% annexed as

[

ANNE XURE =3 .

Gt That when nothing was done in  the matter, the

Applicants also submitted collective representations

alongwith  two others before the CPME, MN.E. Circle

Mighlighting their grievance., In the said .

representations, the Applicants have narrated as to how

their actual payment was due on 2E.3.9% and az to how
éll other emplmyeeﬁ\have aiready received fheir aﬁrearﬁ
from that  day. The Applicants ﬁubmitteﬁ such
representations on  {1.9.99 fmllmméd by an agreament
among themselves and two athers to jointly move the

N

concerned authority regarding non-payment of arrears.

A copy of the representation dated 11.9.99 and
\ =
the sgreement dated 4.4.2008 are annexed as
T ——

ANMEXURES-4 and 5 respectively.

4.7 That the Applicants state that as per the.

intimation given by the emplmy@gﬁ'-Uniwn, the money ‘has
been withheld at the behest of the Respondent Na. % and
this is precisely the reason why hé has been arrayed as
party Wﬁﬁpmﬁdent by name. He it‘gtatéd here that all
other employees of the Diviﬁidm.have been paid theiv

arrears  on  23,.3.99 barring the Applicants for the
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reasons  hest known  to the authoritiesz. A1l their
efforts to get their. arrears coupled with the

representations submitted by the employvees’ Union  have

[y

fallen into deaf ears of the Respondents and they have

net been pa;m.fh@ir gf?ﬁ&ﬁ% till dat@,.Thay are all 1mw
paid emplmyegﬁ of the Postal Departmept and there is no
garthly reason as to why they %hmuid be deprived .of
their arrears. Re it stated here that' fhere is no
impedimeﬁt against ~ payment ‘@f .arrﬁarﬁ to the

Applicants. Everything has been done at the behest of

~the Respondent No. B and the higher authorities have

remained silent spectators to the illegal withholding

af the arrears by the Reﬂpmnd@mt.Nmn B .

4.8 . That the Applicants state that having failed in
all respects to get the arrears, the Applicants have

now  come  under the protective hands of this Hon'ble

*

Tribunal . They have'been made to suffer imm&mﬁély by
waquf wﬁthhmlding of arrvears illegally, but for which
they could have utilised the arrear amount to fheir
varimﬁﬁ needs. Th@vﬂﬁﬁmmﬂdﬁﬁtﬁ are not entitled to
withhold the arrears of the Applicant without the valid
sanction of law and écmmrdingly, the person PEﬁpmngihlé

for such illegal withholding is liable to pay interest

on the accrued arrears of the Applicants.

4.9 That this application has been filed bonsfide and

to secure the ends of justice. T

Ve GDROUNDS FOR RELIEF WITH LEGAL PROVISIONS =

Finerriery o

dal  For that the Applicants being entitled to their
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arrears 'aﬁ per the 5th Pay Commission recommendation,
the Respondents cannot withhold the same ‘without any
vali& ganttion. '

I .Fmr that the atauittance rmll‘pertainimg to  the
ﬂpplicantﬁ Maving beén taken away by thé Respondent
No. 5 because of which, the arrears could not be paid

to the Applicants, the said Respondent Neo. 5 is  liable

‘

to be taken uwp for disciplinary hvmaaedinga

P e

.3 For that all other émplmyee% of the same Division
haviﬁg been paid their arrears on 28.3%.99, there ig né
garthly reason as to mhy the Applicants should be
picked for differential treatment by way of noat ¢ paying
them their arrears and accordingly, the Respondents,
more par%i&ularlyg the Regpmndeﬁt who  is  responsible
foar  such illegal withholding of érrearﬁ is liable for

pay interest to the Applicants alongwith their arrears.
B.4 For that there being no earthly reason to withhold
the arrears of the Applicants which they are legally
entitled to  and all other employees of the Division
Maving been paid their arrears, ﬁhere has been

viaglation of Article 14 and 16 of the Conastitution of

India and so also the principles of natural justice.

9.3 For that in any view of the matter, the impugned

action of the Respondents is arbitrary, illegal and

“violative of the principles of natural  Jjustice . and

accordingly, the Applicants are entitled to the reliefs

soaught for in this apﬁlicatimn.

N\



&. DETAILS OF REMEDIES EXHAUSTED :

The @MApplicants declare that they have no other
alternative and efficacious remedy except by way of

filing this application.

7« MATTERS NOT PREVIOUSLY FILED OR PEMDING EEFORE  ANY
OTHER COURT 5 - N

The Qﬁplicants further déclawa that vﬁo‘ other
application, writ petition or swit in respect of the
subject matter of the instant epplication  ig filed
 before any other Court, Authority or any other Rench of
the Hom'ble Tribunal nor anx such  application, writ

petition ar suit is pending before any of them.

7. RELIEFS SOUGHT FOR :

Under the facts and circumstances stated shove,
the ﬁppliﬁantﬁ pray that this application be admitted,
recardﬁ. be called for and notice he issued to the
Respondents to show cause as to why the reliefs sought
for in this application shouwld not be granted and wupon
heating the parties and on perusal af the feﬁord%, "bhe

pleased to grant the following reliefs

8.1 To  direct the Heﬁpwﬂdenﬁﬁ Lty release and/onr ﬁay
| fhe arreare of the Applicants which théy are
entitieﬁ to with effemt from 1,i,gé purﬁuant to

the fixation of their pay &s per Sth Pa?
Gammiﬁﬁian recommendation, at par with all other
emplayees of the same ﬂivisimﬁ who have been paid

their arrears on Rﬁ.E,WW,

5.2 To direct the Respondents to pay interest at the



SO o S

Bank ‘s norms on  the arrears payable to

Applicants for the delayed payments.

8.5 Cost of . the application for forcing

the

the

Applicants to approach this Hon'ble Tribunal in a

most illegal manner.

8.4 Qny‘ aother relief or reliefs to which
Applicants are - entitled under the farte

circumstances of the case.

9. INTERIM ORDER PRAYED FOR i

Under the facts and circumstances of the CESE,

Applicants 3y for an interim order directino
_ Y i

th@

the

Respondents to release the arrears of the Applicants

‘payzble  to  them with effect from 1.1.96 pursuant

their fixation of pay as per recommendation of the

Fay Commission.

j.}.z’irr 4 n N8 u x4

The application is filed through Advocate.

11. PARTICULARS OF THE I.P.0. s
i)  I.P.0. Ne. 3 26 50341y
1% . 10 2000

ii) Date

#n

iii) Payable at & Buwahati.

12, LIST OF ENCLOSURES &

As stated in the Indesx.

Verification. cascnroascsnase

Lo

St



VERIFICATION

i, Shri A5, &Haskho, aged about 48 yesrs, the

Applicant Nm,i;‘ﬁm herelzy solemnly affirm and verify

that the statements made Cin paragraphs
1122,47,4'34'9,4'4,47,49 ond 5 1o 12 are true to  my

knowl sdge 3 thmg& macle in paragraphs AR amv44'5' are
true  to my information derived from records and  the
reste are my humble submissions before the Hon'ble
Tribunal. I am also duly authorised and competent ﬁm

sign this verification on behalf of all the Applicants.

PRy

And T sign this verification on this the {jﬁ th

gay of October 268G,

A Safho



Government of Indis
Ministry of Communications,

Depuitiment~di Powts,
Dak Phawan, Sansad Marg,

New Delhd - 110001,

Noo23-8/27/Fe . L (PCC)

OEEICE MEMORENDUM

R o]

Eil See |

-

Dated 09,10,97 .

——

Subject g~ Fifih Central Fay Commisslon « Revision cf Pay

(1)

2,

3e

2

!

WML 0. QaMy N0o21(1)/97.E, 115 (B)
regarding Gra

Scales in raspect of Gr
Employees - 1997,
L3

i copy each of the follow
forwarded herewith fox infor
action ¢~

Ministry of Finance (MOF) Gazette Motific:
GoS.Re 562 (E) dated 30-0
~zntral Clvil Servicoes-
cand notification of scalen
Yegard’ag fixatien of

revised

Hinlotay

dated 3,10,97
effactiqg

Minlgtry

gated 3,10,

tha revised scalos of
cmployeas hava beaen: indicated in
Revised Pay RNules~1997, The revi
, Part A ave %olapplied in the c
) Included in Part C<tharsof in
therain will apply with
ccalas for certaln other categoer
Intinated separately,

Towedio*e action m
~on_gf_ihoge “exders EERIN e diaming
- eancoroed tion_coy. '
officlal
behal £ 38

ERAN

D3y scales & option. pr
{Pages 71 to 81, 89 (Entry rel
= i1 thereof excluded),131 %o

of "Finance O,N,

The meceipt of
o acknedndged in the £4n
"o !

R

2
1
Py
o

(Revis

vhose casces
_affect from 1,109

ay_plees

158 of fice
L

l.'

oup A%, 'BY, C? and D!

ing communication 15
matlon, guidance and necessary

997 promulgating the

ed Pay) Ruizs, 997

of pay and 1lliustiutions
pay of the employcea in the
oforma therefor
ating to ports ot
134) 2

dated 2.10,907

nt ¢f Transport Allowance,

Noo1(13)/97-E,11, (B)

xegarding rates of De
frem 1,7.904 101,97 and, 1

Oy

-jﬁijiﬁgffﬁﬁﬁinh_cobldmbeifﬁken-$q_£ix~mhm_p
2 in t“ﬁ,rqviﬁgﬂw§ﬁql93_afu?aymandmmxxﬁﬂzﬁ

dishursed most oxpedicully. .

Hindd vameion villl Follew,

a~—

of Finance Q.M. No,2(30)/97-E .1, (1)
97 regarding revigad

pay appllceble to tho
the flrst¢ S -~4dule 20 the

sed scales of pay shoim 4n

ase of all pasts except the cnos
the pay senloes gliounm
0._Th2 upgrzded pay
les of smployeas will pe

. R

e ba Loken: for dissemingh?- .
a_and_dlsbursing offincrn
AY_nf_ihe
In this

Hamorandum AR plﬁdeﬁ
Ingltange,

(A1 . ’
S8 0obun,
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Lieni
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The Directoi, Postal Services,
Manipuxr Civiasion, Imphal.

Subjeot ¢ Tmmediate payment/Disbursement
o) Arrears of Pay Scale to EDa,
EDDA & EDMC of 4(four) Branch
Of££ficgs under uUkhru) Sub-bDivn,

sir,

The undersigned on behalf of the aggrieved
party beg o state on the subject stated ebove that
the Acrears of Pay Scale reviaton under Sth Pay
Cocmminsion payable to-the following Branch offices®
LDA, EDDA & FDMC employees were not pald/clsbursed
till date whereas all other cmployass have alrcady
recichd_cn 20-3-1999, Tha A/Rolls of LDA, LDDA &
EDMC not reciaeved aré,:u

Pushing n.o. 2 2 ( 1EDA & 1-EDDA )
Huining B.O. 1 3 ( 1<EDA, 1-EDDA, 1-EDNMC )
T.Ce Compound B,0, s 3 ( w0 )
Maokot line B.O. .8 2 ( 2« BDMC )

As a matter of fact, the Ukhrul Sub~Division
Inspector, shrl kKh, vibon Singh, had forcibly taken
away the sald A/Roll from.the hands of the post

Master, Ukhrul as told by the PM, Nkhmu 50.

(e

You' are thereforn, requested kindly o diepdée
the matter favourebly at the earliest convenienca and
reddress our grievancaes.

Yours faithfully,

Wi ( S YARNGAI )

T : Commi ttee Member,
AIPLIEU, Mandipux Divn.,
chrnl Branch, Ukhrul.
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Cpr to :-

1l The Post Master Génerai shillong.
Maghalaya for hig kind 1n£¢rmation and
ﬁmu&haﬁhm

2+ The Post Master, Ukhrul sub-0ffice for
. kingd information & necessary action.

3. The president, a1} India Postal Extra
DopartmentalkEmployeos‘Unibn. ranipur
Division for his kina infbrmation and
favourshle action, ‘ |

v - {84 YArneax-) -
Dated, Conmittea Hember,
The 22nd March, 1939, AIPEDLU, Manipur Divn,,
L Ukhrul Branch, Ukhrul .
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AN EFORE - R
(Seriee

To I
The Post Master General - Eb -
North Lastern Circle,
- Shillong.
‘//‘/./?7 . Subi- Prayer for release arreara of nay to
ELA,ELLA and ELMC of Four (4) Branch
Offices Under Ukhrul Liviaion.
biro

Under strange and special clircumstances the uncersigned,
on behalf of the members of Branch Post Office assoclation,
Ukhrul wish to craw for your kind attention on the subject
matter cited above and pray for befitting action that -

1. 1lhe employees nemely LLAS, ELLias, ELMCs posted ut the
Brench Post Office of Pushing, Huining, T.C. Compound and .
Maokot Line in Ukhrul Livision have been denied the arreérs
of their pay umounting Rs,7672 for Lla, Rs.08860 for ELLA
and Rs.7000 for ELMC. ~ll employees serving at other Branch
Post Cffices in Ukhrul Livision have already received tha
éaid arrears on 20,3,1999 by deducting Rs, 600 ~ 1000 /-
each from every ELA,ELLA and Leme | ‘

2. ilhe acquiltance Kolls of employees of the abovenamed
Branch Post Cffices are still kept in the custody of shri.
Kh.Jibon singh, Inspector Ukhrul Livision at Imphal after

S

he had forceibly(from the hends of the Post Master,Ukhrul
before‘}he'arrea;s were disbursed,

3. Cn 6,4.99 the Inspector shri. Kh.Jibon Singh Ukhrul
Livision spoke through telephone from Imphal to shri.
beYarngal, ELa Pushing Branch Office at Ukhrul thereby
asking him to cofha, .£o Imohal oné collect his arrears
failing which the nuyment of his arrears would be witheld
forever tn which,;hri.;.Yurngai replied thet he would not



be able to collect his arrears éngmphal.

4, The fects, as narrsted above clearly specks some
faulty roles being pleyed by the Superior Ufficer(s) in
order to deprive the basic rights and livelihood of the
sggrieved employees . Such faulty role must be eradicated
at the toot to uphold/praserve the sanctity of the post
service o in India.

5. On 2243.99 Shri.s.Yarngal Committee Member had made
a compleint to address the Lirector,Postal 5ervi¢ée p
Fanipur Livision, Imphal but no sction has been taken till
Gate.Hlence, the presentation of this complaint .

Therefore, Kindly direct Ianspector thri.kh.Jibon
cingh to relesse the arreurs of the employees of the suid
four (4) Branch Offices and tske strong disciplinary action
agalnst him {n the interest of justice .

Yours falithfully,

@ﬂf 7/ <//97 Ny 7/4)'57

( L.M. nnderson ( N, be;Z Mashengva )
President 8,P.0 4ssn., General Secy. B.P.0. 4Lssn,,
Ukhrul, Manipur Ukhrul, Manipur.

.
LN

AR RN
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ArAExwrc- L
(SER/IES)
T‘O — , S’-\
- The Post Master General,
North kastern Circle,
Shillong,
- ~ Subject :- Prazsr'for release of arrears of Pay
' : to tDA, ELDA and EIMG of 4 (four)
- Branch Offices under Ukhrul Division
_ A REMINLER,
‘Sir,

The undersigned cn'behalf of the Members of Branch
Post Office Asscciatlen, Ukhrul, have the honcur to draw
once again your king attention on the subject cited above
as REMINDEK to our previcus petitions dated 9-4-S9 and
22;3~99 fcr a befitting action thereof, The copies of the

previous petitions are also enclosed for your kind reference,

Since nothing i$ heard on the matter, this REMINDER
is submitted for speedy action therecof,

You are, therefore requested to be kind enough to
expidite the case and reddress the grievances of the aggrei-
ved party,

Yours faithfully,

. Dated,Ipphal, | : Z Vak ;éLugf”/Y@"}
the 7th May,'99, : | ( L, M, Anderson )

Perident Bop'loooASSno
Ukhrul 795142 Manipur,

V Hﬁroeidonb )
712.0. Asie,

A

—



Sir,

_/Q%eréazmézé?fé.,gé

e

The Chief Post Master General, - - /é; -
Morth LEastern Circle,
~shillong = 1.

Subject s Immediate péymant/disbursﬁmqnt of Arrears
of Pay Scale to LDA,ELDA & EDMC of Branch
- Offices under Ukhrul Sub-Division,

The undersigned, on behalf of the aggreived employees,

once again draws your kind attention on the sbject cited above
and prays for a befitting action thereof. g

1)

- 2)

3)

That the arrears of Pay Scale of the following employees
namely §~

1. M. Chamroy, EDA of Hulning B.O. .
2. Shangyin, LUMC of Huining B,O.

- 3. S. Malong,EUDA of pushing B.O.

4, 5.A.Sophayo, EDMC of Maokot Line .
S. A.S, Sakho,ﬁUMC of Hulining B.O.
(Discharged wi,e.f, 6,1,99) o

“for the period from 1-1-1996 to 31-12-1998 have not yet

- been paid to even after a lapse of almost one year, .

Representation after representation of greivances were
submitted first to the Director Postal Services,Imphal
with endorsement copy to the CPM3, N.E.Circle, Shillong-1
dated 22-.3-1999 and 7-5~1999 then. again another repre-
sentation dated 11-9-1999 at the ‘time of ‘the CPMG'g -
Imphal visit. L ” o

However, inspite of so many representations submitted
to the highest authority of Postal services in the
North East Region, the poor employees! greivances could
not be removed till to-ddy. It is valy strange as to
whether payment of the arrear meney for the poor Postal
employees shall not be made atall or should the said
arrear money be allowed to be pocketed by-some Postal
staffs through forgery signatures of the aggreived
partles named in Para 1 above. o

~

You-are, therefore, earnestly pfayed that the matter

will kindly be attended to by taking immediate action into the
,matter to redress the greivances, o

“Enclosed 1~ 3(three) representation

coples,
Yours fditbfully,’f
. | - L-/}? R /17.,,_@.(_&4/‘91,\,
~ Dated, Imphal, L T o
the 8th Jan.2000, - ( L.M. ANDERSON )

President -~ -
B.PJO. Associlation :
Ukhrul, Manipur<795001.,

gt |

|

\
1
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 Kindly refer to the letter dated 22-3-=99 from
Se. Yarngai, Committee member, AIPEDEU, Manipur Diviston,
Ukhrul Branch, addressed to your office and copy endorsed
to this office on the above subject.

You are, requosted to kindly look into The

matter and ntlmate thls office the action taken on the
mattex,

(N Firanjan Das ) :
Asstt. Director (Staff)
ooy 7 e r'lml..,mlm (leayyevy ol
[N Hlu\lb -»l!llluniv

..........
..........

N NEepaE -3/
s - Ay ?-)@0 £ Jo
W AR g 7
R / (\/ ////CJ :
\“b“ DEPABAMENT. OF POSTS: INDIA
cFICE l)l/IHL CHIET POSTMASTER GE: '\ CRAL NLGE. c TRCLE :SHILLONG=1 . .
—8483@%8—&38 »
Ho.Statf/118/1.4/99 Dated at Shillong, the 17 aay
- V/ &1 |
: ) o 1900
The Director of Postal Services, 4 Jh&f?h
155 Manipur Division, Imphal. f; NP,
“"A‘ CR' 4
1 M '5’
Sl i linmeddnte payment; Lis burngCnp of azlrar wof ‘
pay scale to EDA, EDDA & EDMGCIof four Brameh
0ff¢ces undexr Ukhrul Sub-Division,
s—_—- A AT T i nemete . MY - i“b\.:

A
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The Chief Post Master Gane r..1,
North Eastern Circle,

Shillong, (Canpe~ Imphal).

Subjoct = Pra,ar for eerly dﬂrmmenmnt of Atrears
of pay to the EDA,EDDA & EDMC employaes
under Ukhrul .ub-»mvis.ion for the pariocd
from l-l~19°6 to 31~12~1998..

Sirx,

Having come to know .tha t you ara starioned hexe, we,
the undersigned humble employees have the honour to draw your
kind {immédiate attenticn on the above subject thereof that 3

Aelew
.1e The employees named above h:rve not yet received the
~ gald Arrears of Pay which all othex employ?cs had
already recoived long back.

2. Actual payment was due on 20-3- 19%9 ﬂlu« all other
employees received.on that daye

3. wpresentations of grievences on the matter Were sube
gted to the Director Postal Sewices, Manipur Divisions
' ,Imphal had also to the Post Mastér General, North Eastezn
Cixcle, Shillong of which photo copies are enclosed for
kind péerusal and xeferenceq, but no action has yet been
taken by concerned authoritie Se .

It 1s, therefore, eamastly prayud 'that the #aid atrears
S will kindly be mede available to the humble employees ‘at the

earliest possible as’ mdressal to tha poor petitionez:s' grievames |

Yourz fr.lth-funy r:

-1--.' ( M. Ghamroy) EDA, =
Hujnho B..O., ‘

| 2 """ Shaniyin ) EDMC:
I | » (Huj,n Y4 Blo. ’

o Dated/Inphal, - 3.°( 5. Halong) EDEA,
ﬁle 11th SeptJdoy S Punhjr.g B.O.

P

‘4'.'.( ...A. Sophayn ) EDM"
S Maokot uno. C

5. ( A, s Sakho )’ EIMC/

| : L , . S huinirgP.O.
- o | IR (Discharged Wt o 6-1-99)

Copy t'> S

1) ThehDiirector Postal 561\'1'0‘5,&'(‘“1,&”? Civision,
phal.
2) The Superintendent of Postal Sarvices Manipur
Divi sion ,Imphal, ‘ _ , .
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AGRED A BUT ¢

Ukhrul, the 4h April, 2000

on this the 4th day of Aprll 2000, we the =
wdemigned do herchy 3g foavyply unanimously agree
ond commity ouraelves to Jolntly move to-the goncerned
Athority ana perticularly to the Director,Postol -
Service, Governaent of Indle, Imphal Division, in -
resgact of our Arrenrs with effeot from 1996~98 -
having beg hold up till d2te fer the redsons un kewn

to us .
Sl.80. Nana Designation Signature
s Pt i SO, - A
l; M.Ohaml‘oi, Huining B.P.O Ta Do A -
2, Shannyin -1 = 7,004 - ‘
\ .
: | o L m ,gdﬂ(/u)‘-
%, M.3.88kho  =Do= ReDeilal = |
4 s.aafong  Pushing B.P.ON  EDAS - S (K o orag
' : Lyl 2T
A - . ~ T A4 /:j‘l/) /W70
. 5‘ _1;),.‘\.{‘)'01)h.03'0 Mokot T.'in@ W.D.”.O L -

[N X N J
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DEPARTMENT OF POSTS : INDIA
PUR POSTAL DIVISION : IMPHAL : 795001

" Shri.B.C.Pathak,
Addl.Central Govt.Standing Counsel,
Central Administrative Tribunal,
Guwahati Bench, Guwahati-781 005.

3

| L
Sub:- Written statement by Respondents No.l to 4 in

0.A.No.355/2000 filed by Shri.A.S5.Sakho & Others
against UOI & Others.

Sir,

The Para-wise comments and Brief History in respect
of Hon’ble CAT, Guwahati O.A.No. 355/2000 are forwarded
herewith for favour of preparatlon oF written statement on
behalf of Respondents No.l® ‘to 4. As regards Respondent
No.5 the written statement has to be filed separately under
hlS own 51gnature(ver1flcatlon) as because the Respondent
No.5 has been pleaded by namé on his personal capacity.
Therefore, the Respondent No.5 may be contacted for the
purpose. :

The written statement on behalf of Respondent No.l to
4 may be drafted separately and the draft copy may be
forwarded to Shri.J.M,Dutta, Asstt.Director(Vig), ‘0/o the
Chief Postmaster General, N.E.Circle, Shillong- -793001 for
vetting by Ministry of Law and on receipt back after
vetting by M.0.L the written statement may be prepared and
filed before the Hon’ble CAT,Guwahati.

The time to time progress of the case may be
intimated to this office and the receipt of this letter may

“kindly be acknowledged duly 1nt1matlng the present position

of the case.
Yours sincerely,
(N.C. Halderﬁié‘oo'
Supdt.of Post Office

14

Manipur Division:Imphal:795001.

- Dated: 9™ July,2001.

3

* {0, loogfe (Pro—Raurdnak. oﬂz
o 2
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Lopy to: ~deldluras D PS Hz

Shri .S RSSEMOHT '  0/o the Chief P.M.G.,
N.E.Circle, Shillong-793001 for information w.r.to his file
mark:Vig-5/5/2000(CAT). Copies of Para-wise comments and
Brief History of the case are enclosed for ready reference.

=2



 para-wise comments to 0.A.No.355/2000 between<:£
Shri.A.S.Sakho & Others and UOL & Others. (zici &<
be EE%

The followxng comments are submitted, on behalf of (43<§%
Respondents No.l to 4, for preparation and filing of ' \
written statement agalnst 0.A.No. 355/2000 in the Hon’ble |

Central Admlnlstratlve Trlbunal, Guwahati bench:

1. The Respondents No.l to 4 submit that'they_have
nothing to comment on Paragraphs-1, 2, 3, 4.1, 6, 7, 10, 11

& 12 as the same are mere submissions by the applicants.

D/E:/ ' As regards para-4.2, it is submitted that the
applicants No.2 & 3 are still the employees of Ehe
'Départment of Posts in Manipur Postal Division and the y
applicant No.1l namely Shri.A.S.Sakho who was also an
employee of the Department of Posts in Manipur Postal
Division was working as Extra Departmental Mail Carrier in

Huining Branch Post. Office upto 30.4.98. All the

applicants are from Extra Departmental category and they

are not entitled to any benefit awarded under the

recommendations of 5 Central Pay commission. The

applicants were, but, entitled to benefits awarded vide
D.G.Posts letter No.26-1/97-BC & ED cell Dtd.17.12.98.

- A Photostat copy of D.G.Posts letter
‘No.26-1/97-PC & ED cell Dtd.17.12.98 is
annexed as ANNEXURE-R/1.

3. As regards Para-4.3, it is submitted that as per the
records available at Imphal Head Post Office, arrears of
allowances payable to the applicants were drawn vide Imphal

Head Post Office Acquittance.Roll Nos.185, 282 and 198 and

(Paré~wise comments to O.A.No.355/2000 between
Shri.A.S.Sakho & Others and UOI & Others)
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| forwarded to Ukhrul Sub Post Office through S.O—Slip for

Ukhrul Sub Post Office prepared by Imphal Head Post Office
on 26.02.99. But, subsequently the A.Rolls were paid at
Imphal Head Post Office on 22.03.99, and the Respondent

! No.5 has identified the payees for receiving payment from

Inphal Head Post Office. The source of receipt of A.Rolls
back at Imphal Head Post Office for effecting the payment

| is under enquiry and as per the statement of Sub Post

Master, Ukhrul Sub Post Office the A.Rolls were forcibly
taken away from him by the Respondent No.5. As per the
said A.Rolls, a sum of Rs.7000/-(Rupees Seven thousand)only

| had been drawn and disbursed as arrear of allowances for

the period from 1.1.96 to 31.12.98 to the applicant No.1
namely Shri.A.S.Sadkho, EDMC, Huining EDBO vide Imphal HO
A.Roll No.185 on 2.03.99 while the applicants No.2 & 3 have
received thei:‘dﬁe amounting to Rs.7000/-{Rupees Seven
thousand)only and Rs.8860/- (Rupees Eight thousand eight
hundred sixty)only vide Imphal HO A.Roll No.282 & 198
respectively on 22.03.99. EEmig also submitted that the

Respondents No.3 & 4 have received complaints against

Respondent No.5 for ‘non-payment of arrears of allowances to

the applicants. ?EgrRéspondent No.4'is now making enquiry

‘on the}complaints reqeived“ffom applicants as well as the

repres%htatives ofwéhe'app;icants.

-

v et

- Photostat copy.of S.0.Slip Dtd.26.02.99 is
annexed as ANNEXURE-A/2. |
- Photostat copies of A.Rolls No.185, 282 & 198
have been- annexed as ANNEXURE-R/3 to R/5.

~.
SN e

4.  \Ay regards Para-4.4 it is submitted that the Sub
Post Master® of Ukhrul Sub Post Office (ie.Postmaster,

./ (Para-wise comments to 0.A.No.355/2000 between
Shri.A.S.Sakho & Others and UOI & Others)

- P

-

k.
vy
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)forwarded to Ukhrul Sub Post Office through $.0-8S1ip for
'aUkhrul Sub Post Office prepared by Imphal Head Post Office
'fOn 26.02.99. But, subsequently the A.Rolls were paid at
iImphal Head Post Office on 22.03.99, and the Respondent
;No.S has identified the payees for receiving payment from
iImphal Head Post Office. The source of receipt of A.Rolls
back at Imphal Head Post Office for effecting the payment

is under enquiry and as per the statement of Sub Post
Master, Ukhrul Sub Post Office the A.Rolls were forcibly
taken away from him by the Respondent No.5. As per the
said A.Rolls, a sum of Rs.7000/-(Rupees Seven thousand)only

|

1
|

had been drawn and disbursed as arrear of allowances for
the period from 1.1.96 to 31.12.98 to the applicant No.1l

! namely Shri.A.S.Sakho, EDMC, Huining EDBO vide Imphal HO

A.Roll No.185 on 2.03.99 while the applicants No.2 & 3 have

'f?receivéd their due amounting to Rs.7000/-(Rupees Seven

|
1
]

! thousand) only and Rs.8860/- (Rupees Eight thousand eight
hundred sixty)only vide. Imphal HO A.Roll No.282 & 198
‘ respectlvely on 22.03.99. EE_}g also submitted that the

i Respondents No.3 & 4 have réceived complaints against

! Respondent No.5 for ‘non-payment of arrears of allowances to

e

the applicants The Respondent No. 4 is now maklng engquiry

Qn the complaints received from applicants as well as the

e

repres%ntatiVes'of the applicants.
- Photostat copy.of S$.0.Slip Dtd.26.02.99 is
annexed as ANNEXURE-A/2.
- PhotOQtat copies of A.Rolls No.185, 282 & 198
have beenuanngxéd as ANNEXURE-R/3 to R/5.

4. XA% regards Para-4.4 it is submitted that the Sub
?ost Mhsth ,of Ukhrul Sub Post Office (ie. Postmaster,

‘/_ﬁPara-w1se comments to 0.A.No.355/2000 between

}Z Shri.A.S.5akho & Others and UOI & Others)

B s e
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Ukhrul) has stated that the bills for payment of arrears of
ited that o .

allowances payable to the applicants were received at

Ukhrul Sub Post Office on 02.03.1999 but 63?5;5—5;§Rent the

S
same were forc1bly taken _away from his custody by the
Respondent No. 5 on 09. 03 1999 The c: causeagﬁ_the_gppllcants

were espoused by the representatlves of B.P.O.Association

and the applicants too represented jointly alchg—with few

e et el

other aggrieved employees and espoused thelr cause. On one

P shaninaiing
occasion, the applicant No.l individually represented the

cause.

- ———

Photostat copy of representation Dtd.22.3.99
submitted by Shri.S.Yarngai, Committee Member
AIPEDEU, Manipur Division, Ukhrul Branch,
Ukhrul is annexed as ANNEXURE-R/6.

- Photostat copy of joint representation
dtd.9.4.99 submitted by Shri.N.Seba Mashangva,
and Shri.L.M.Anderson General Secretary and
President respectively of B.P.0.Assn., Ukhrul
is annexued as ANNEXURE-R/7.

- Photostat copy of representation Dtd.7.5.99
submitted by Shri.L.M.Anderson, President of
B.P.O.Assn., Ukhrul is annexed as ANNEXURE-R/8.

- Photostat copy of representation dtd.9.8.99
submitted by Shri.A.S.Sakho, EDMC, Huining BO
(Applicant No.1) is annexed as ANNEXURE-R/9.

- Photostat copy of representation dtd.11.9.99
is annexed as ANNEXURE-R/10.

(Para-wise comments to 0.A.No.355/2000 between
Shri.A.S.Sakho & Others and UOI & Others)
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5. As regards Para-4.5 it is submitted that on receipt

of copy of representation Dtd.22.3.99 submitted by
Shri.S.Yarngai, Committee Member, AIPEDEU, Manipur
‘Division, Ukhrul Branch, the Chief Postmaster General,
N.E.Cirdle, Shilloﬁg wrote to the Respondent No.4
viz.Director Postal Services, Manipur to look into the

matter and taken immediate necessary action vide letter
No.Staff/118/14/99 Dtd.17.6.99.

6. As regards Para-4.6 it is submitted that the joint

representation of the applicants Dtd.11.9.99 (along-with
2(Two)otherfExtra_Departmental employees of Huining Branch

Post Office) was received at the office of the Respondent
No.4 on 20.9?99.

7. As regards Para-4.7 the Respondents No.l to 4 have
nothing to state except that as per the records available}
at Imphal Head Post Office the arrears of allowances
payable to the applicants were‘paid at Imphal Head Post
Office on 22.03.1999 and the Respondént No.5 had identified

" the applicants for taking payment from Imphal Head Post

Office as stated in Para-3 above.

8. As regards Para-4.8 it is submitted that the
Respondents No.l to 4 were not responsible for withholding
of arrears of allowances payable to the appiicants.' At
present, Respondent No.4 is enquiring into the allegations
of non—payment of arrears of allowances to the applicants
including irregular drawal of allowances for thezperiod.

from 01.05.98 to 31.12.98 by the applicant No.1l.

(Para-wise comments to O.A.No.355/2000 between
Shri.A.S.Sakho & Others and UOI & Others)
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9, As regards para-5.1 it is submitted that the
applicants belonging to Extra Departmental Category are not
entitled to any benefit as per the recommendation of 5
Central Pay Commission. Their entitlements are in
accordance with Govt.of India decision issued vide
D.G.Posts letter No.26-1/97-PC & ED cell Dtd.17.12.98 on
the basis of Time Related Continuity Allowance as stated in

Para~-2 above.

10..  ~ As regards Para-5.2 it is submitted that the
acquittance rolls prepared by Imphal Head Post Office duly
signed by Post Master, Imphal Head Post 0ffice as Drawing

and Disbursing Officer was.forwardgd to Ukhrul Sub Post

- Office(ie.Account office for applicants’ offices) vide

$.0.51ip dtd.26.2.99. Accordingly to the statement of the
Sub Postmaster, "Ukhrul Sub Post Office Respondent No.5
forcibly took away the A.Rolls. from the.custody of the Sub
Post Master. Accordlng to the Respondent No.5"s own
admission ‘he had hnlped the appllcants to receive payment
at Imphal Head Post Office on~22.03.99 and he had
identified the applicants ?é-payeéé. At the Head Post
Office there is no\documght/reéord to ascertain the
circuméﬁances'uhder~whiu§ the A.Rolls sent from Head Post
Office to Sub Post Offi?e were received back at Head Post
Offlce for effectlng payment The payment of A.Rolls
payable through Sub Post Offlces at the Head Post Office is
not a standard procedﬁrg-f Similarly, the SDIPOs’ duties do
not 1nclude helplng ED*Agents to receive their allowances
or 1dentifyiug ED—Aqahrm 4t the time of disbursement of
A.Rolls. T o

R 1

(Para-wise iomménts to 0.A.No.355/2000 between
Shri. A S.Sakho & Others and U0l & Others)
“a
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2111. As regards paia-5.3 it is submitted that as stated
{iin para~3 above the arrears of allowances payable to the

§ applicénts were disbursed at Imphal Head Post Office on

| 22.03.99. ' '

! 12.  As regards Para-5.4 it is submitted that the
f Respondents No.1 to 4 were never responsible for

i withholding the péyment of arrears of allowances payable to

the applicants.

13. As regards Para-5.5 it is submitted that the
Respondents No.1l to 4 never acted arbitrarily or illegally

so as to allege violation of the principles of natural

justice.

14. As regards Para-8 & 9 it is submitted that from the

complaints received in the matter it appears that a prima
. ——————

facie case of irregularity in the payment of arrears of

allowances payable to the applicants exists and the same

has been taken note of. The Respondents No.1l to 4 will

initiate appropriate departmental action against the
officials at fault as soon as the enquiry-conducted by the

Respondent No.4 is over, and also if it is found that the

-

applicants did not actually'receivé the payment of arrears

of allowances disbursed at Imphal Head Post Office on

" 55.03.1999 then the applicants will be paid admissible

P'_'-- 1]
arrears of allowances without any delay.

. e el
Supdt.of Post Offices,
Manipur Division:Imphal:795001.

(Para?wise comments to 0.A.No.355/2000 between
Shri.A.S.Sakho & Others and UOI & Others)
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Brief History of the Case

- The applicants No.?2 namely Shri.S.A.Sophayo, is working as

Extra Departmental Mail Carrier in Maokot Branch Post
Office under Ukhrul Sub Post Office since 28.09.1982 and
the applicant No.3 namely Shri. S.Malong is worklng as
Extra Departmental Delivery Agent in Pushing Branch Post
Office under Ukhrul Sub Post Office since 23.04.79. Thé
applicant No.1l namely Shri.A.S.Sakho was working as Extra
Departmental Mail Carrier in Huining Branch Post Office
under Ukhrul Sub Post Office upto 30.04.1998. The service
of all the above applicants are governed by ExtEa
Departmental Agents (Conduct g Service) Ruies,1964. The
allowances payable to Extra Departmental Agents were
revised vide D.G Posts letter No.26-1/97-PC & ED cell
Dtd.17.12.98 (ANNEXURE-R/1) and according to the said

letter, all the Extra Departmental Agents in service during

the period from 1.1.96 to 31.12.98 are entitled to arrears
of allowances on the revised rates as per the formula
enumerated therein. Thus, the applicants No.2 & 3 were
entitled to receive arrears for the period from 1.1.96 to
31.12.98 and the appllcant No.1l was entitled to receive
arrears from 1.1.96 to 30.4.98.

The Postmaster, Imphal Head Post Office who is the Drawing
and Disbursing Officer for all the above applicants,
prepared arrears payment bill in the month of February, 1999
and forwarded the same to the Sub Postmaster, Ukhrul Sub
Post Office on 26.2.99 under entry in the S.0.slip
Dtd.26.02.99 (ANNEXURE-A/2) prepared by Imphal Head Post
Office for Ukhrul Sub Post Office on the said date. The

bills were prepared in form A.C.G-24 (Large) super-scribed
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as Acguittance roll (here-in-after called as A.Roll) and

- were forwarded to the Sub Post Master, Ukhrul Sub Post

Office for effecting payment to the officials concerned.

As per A.Roll No.185 (ANNEXURE-R/3) a sum of Rs.7000/- was

payable to Applicant No.l namely Shri.A.S.Sakho whereas a
sum of Rs.7000/- and Rs.8860/~ respectively were payable to
applicants No.2 & 3 namely Shri.S.A.Sophayo and
Shri.S.Malong vide A.Roll No.282 & 198 (ANNEXURE-R/4 & R/5) .

As per the said bills the Postmaster, Imphal Head Post
Office had drawn arrears of allowances for the period from

1.1.96 to 31.12.98 in favour of all the three applicants

while in fact the applicant No.l was entitled to arrears

e S

The Sub Post Master, Ukhrul Sub Post Office received the
aforementioned A.Rolls on 02.03.1999 through S$.0.Slip
dtd.26.02.99(as mentioned above) but he did not pay the
arrears of allowances due to the applicants at Ukhrul Sub
Post Office. For non-payment of the said A.Rolls at Ukhrul
Sub Post Office, Shri.R.K.Thuingaleng, the erst-wnile Sub
Ppost Master, Ukhrul Sub Post Office has stated that the
aforementioned A.Rolls were forcibly taken away from his
possession by Shri.Kh.Jibon Singh, the then Sub Divisional
Inspector of Post Of fices, Ukhrul & Respondent No.5 on
09.03.1999. ’

Thereafter, the A.Rolls were paid at Imphal Head Post

Office on 22.03.99 and Shri.Kh.Jibon Singh {Respondent
No.5)has admitted that he himself identified the applicants

for receiving the payment of arrears of allowances from

Imphal ﬁggampost Office.
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| After that, a complaint dtd.9.4.99 (ANNEXURE-R/6) jointly

51gnpd by Shri. N.Seba Mashangva, General Secy. B. P.0.Assn.,
U%hrul and Shrl L. M Anderson, PreSLdent, B.P.O.Assn.,
Ukhrul and addressed to the Postmaster General, North
E%stern Circle, Shillong was recei&ed at the Office of the
dﬁrector Postal Services, Imphal vide CPMG/Shillong letter
ﬁb'Staff/118/l4/‘99 Dtd.20.5.99 in which it was complained
d%ong other things that the A.Rolls for payment of arrears
T allowances to the Extra Departmental employees of
&(Four) Branch Post Offices namely Pushing, Huining,

i .
T C.Compound and Maokot in Ukhrul Sub Division were

I

orcibly taken away from the hands of Post Master, Ukhrul
{ie.Sub Post Master;‘Ukhrul Sub Post Office) by ﬂ
hri.Kh.Jibon Singh, the then Sub Divisional Inspector of

ost Offices and thevpayment was also with-held due to

el = = e s

ﬁhat. In the said complaint, it was also requested that

Shrl Kh. Jibon Slnqh, Inspector (ie.Sub Divisional
#nspector of Post Offlces,Ukhrul) may be directed to
%elease the arrears payment bills and disciplinary action
may be taken agalnst the said Shri.Kh.Jibon Singh.
&hereafter, Shrl L.M.Anderson, President of B.P.O.Assn.,
Ukhrul reminded the Postmaster General North Eastern
blrcle, Shillong vide his representatlon dtd.7.5.99. The
'appllcant No.1 namely Shri.A.S.Sakho also submitted an
;individual representation Dtd.9.8.99 to the Director Postal
fServices, Imphal for release of .arrears due to him for the
iperiod from 1.1.96 to 30.4.98.'Thereafter; a copy of joint
érepresentation Dtd. 11.9.99 received from the applicants
jalongwith few other representations on the same matter was

‘received vide Chief PMG, N.E.Circle, Shillong letter

%No Staff/118/14/99 Dtd.24.9.99. Thereafter, the applicants
flled 0.A.No.355/ 2000 in the Hon’ble Central
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Administrative Tribunal, Guwahati Bench on 25.10.2000 and
the same admitted by the Hon’ble CAT, Guwahati was received
at the office of the Respondent No.4 at Imphal on

20.11.2000. The enquirmeade.tillmdatﬁmhaﬁméggyght the

‘%\
following facts to light:

1. The A.Rolls No.185, 198 and 282 containing the names
of the applicants for payment of arrears of allowances
were sent to Ukhrul Sub Post Office through 5.0.Slip
for Ukhrul Sub Post Office prepared by Imphal Head
Post Office Dtd.26.2.99, and the same was received by
‘the Sub Post Master, Ukhrul Sub Post Office on
02.03.1999. But, before effecting payment, the
A.Rolls were reportedly forcibly taken away from the
custody of the said Sub Post Master-by the Respondent
No.5 on 09.03.1999.

2. Shri.A.S.Sakho, the applicant No.1l had continuously
been drawing the monthly allowances payable to the
EDMC, Huining Branch Post Office upto 31.12.99

although he ceased to be in service after 30.4.98.

The case is still under énquiry, and as such no conclusion
about the person who actually took/received the payment of
the arrears of allowances payable to the applicants can be

drawn at this stage. Before confirming if the arrears
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payable to the applicants were actually paid *to the
applicants or rot, order for effecting payment of arrears

o

Yo the appiicants wil. be premature.

L 20|

U\J.L.na;ae:)O] V)l

’ Surdt. cf Poz+ Offiiesgz,
Manipur CZ.vision:Iinphar:795C01.
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SECTION II..

ORDERS OF GOVERNMENT ON THE RECOMMENDATIONS

G.I., Dept. of Posts, O.M. No. 26-1/97 - PC & ED Cell, dated 17-12-1998

I am directed to any that the recommendations made by the Justice
Talwar. Committee on Extra-Departmental Agents (EDAs) in respect of rovi-
sion of their remuneration have been under consideration of the Government
of India. The President is now pleased to order that, in full and final settle-
ment of all pending demands relating to the implementation of the Justice Tal-
- war Committee recommendations and in supersession of all the previous
orders issued from time to time, if any, regarding the specific allowance men-
tioned herein, the remuneration payable to the various categones of
ED Agents shall be regulated as follows:—

2. (a) Arrears:—Payment of arrears may be made to the Extra-Depart-
mental Agents for the period from 1-1-1996 to 28-2-1998 by increasing the
Basic Monthly Allowance by a factor of 3.25.

(b) Time Related Continuity Allowance (TRCA). —With effect from
1st March, 1998, the allowance for EDAs may be fixed at the minimum of the
Time Related Contmulty Allowance (TRCA). The Time Relaigd-Continuity

Allowance for different categories of ED Agents to be implemented Bte given "

in Schedule-A annexed to these orders. If the allowance fixed by a factor of
3.25 as mentioned at Para. (a), is above the minimum of the TRCA, the dif-
ference will be protected as personal allowance to be abserbed against future
entitlements for all categories of EDAs.

(c) Leave.—Extra-Departmental Agents may be granted paid leave at the
rate of 10 days for every half year, but there shall be no provision of carry for-
ward or encashment of this leave. This will be implemented with effect from
half year beginning from 1st July, 1998.

(d) Ex Gratia Gratuity.—The amount of ex gratia gratuity for ED
Agents which is presently Rs. 6,000 (Rupees Six thousand only) may be in-
creased to Rs. 18,000 (Rupees Eighteen thousand only) with effect from the
date of issue of these orders.

(e) Office Maintenance Allowance.—Office maintenance allowance as

admissible for EDAs at present, may be increased from existing Rs. 25 to
Rs. 50 per month. The increased rate will be effective from the date of issue of
these orders.

(/) Severance amount on retirement/death.—A lumpsum Serverance
amount of Rs. 30,000 (Rupees Thirty thousand only) may be paid on retire-
ment of an ED Agent at the age of 65 years or on the death of an ED Agent
provided he/she has completed a minimum of 20 years of continuous service.
However, in case of an ED Agent who has completed only 15-20 years of

-\m 7"::'
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. continuous service, the sérverance amount shall be only Rs. 20,000 (Rupees

tive }'z:‘om the date of issue of these orders.

(g) Severance amount on absorption on regular basis.— Severance
amount of Rs. 20,000 (Rupees Twenty thousand only) may be paid to an ED
Agent who has been absorbed on regular basis against a departmental

enty thousand only) on retirement or death. 'Ihesg provisions will be effec-

- post after 15 years of continuous service as ED Agent. This provision will be

effective from the date of issue of these orders.
3. EXPLANATION:—

(/) The hitherto Basic Monthly Allowance paid to ED Agents will

henceforth be termed as “‘Time Related Continuity Allowance’”

(TRCA).

(#) Basic Monthly Allowance for calculation of arrears means Basic

Monthly Allowance as on 1-1-1996 exclusive of Dearness
Allowance and instalments of Interim Relief.

(i) Where an ED Agent is on leave on 1-3-1998, he shall become
entitled to TRCA from the date he joins duty. In case an ED Agent
is on put off duty on 1-3-1998, he will draw TRCA, subject to final

orders in the disciplinary proceedings.

(#v) The amount of arrears would be paid in cash after adjusting the
payments made towards Basic Monthly Allowance plus DA paid

from fgime to time and the three additional instalments of Interim
Relief.

(v) (@) After arriving at allowance as per Para. 2 (a) above, the DA, will be
- . regulated for the following periods as indicated below:

1-1-96 to 30-6-96 — Nil ' ?
1-7-96 to  31-12-96 — 4%

1-1-97 to  30-6-97 — 8%

1-7-97 to 31-12-97 — 13%

1-1-98 to 28298 —  16%

(b) After fixation in TRCA, DA will-be admissible as follows:—

1-3-98 to - 30-6-98 — 16%

1-7-98 onwards — 22%

—and as declared thereafter from time to time.,

4. This issues with the concurrence of Finance Advice (Postal) vide their
Dy. No. 2660/FA/98, dated 17/12/98. :

Schedule - A o
TIME RELATED CONTINUITY ALLOWANCE (TRCA) |
1. TRCA for EDMCS/ED Packers/ED Runners/ED Messengers and all

other categories of ED Agents. ‘

- -
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. @@ Rs.1,220-20-1,600 For those with workload up to 3
hours 45 minutes.

(In “ Rs. 1,545 - 25 - 2,020 For those with workload more than
S .3 bours 45 minutes. '
2. TRCA for EDDAS/EDSVs :
(D Rs.1,375-25-2,125 For those workload up to 3 hours
and 45 minutes.
(I) Rs.1,740-30-2,640 .  For those with workload more than
. 3 hours 45 minutes.
3. TRCA for EDBPMs
~~ (1) Rs.1,280-35-1,960 For those with workload up to 3
' hours.

(I Rs. 1,600 - 40 - 2,400 For those with workload more than

' 3 hours.
4. TRCA for EDSPMs ‘

(I) Rs.2,125-50-3,125
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The Directox; Pogstal Services, ‘ VAR :
Manipur pivj alon, Imphal.

.y

Subjeat 1 Immodt ate paymen t/D1 sbuir gemen _
0l Axrears of Pay Scale to Epp, . 1
EDDA ¢ EDMC'of'4(four) Branch ' ;
' D£ficem ynder UkhruLvSubfnivn.', -

) \

. Lt ' i
Sir, . : . ‘

The uhdersigned on'behalf Of the aggrieved
pavrty bzg to gtata'qn~the bubject stated mbove that
tha Acyasrs of‘Pay_ngle ravi glon under ‘Sth pay’

Commi B510n payable to-thg following Branch officeg?

EDA, EDDA & EpMC cmployees were not pata/at sburaed
ti1l date whereag all other opmp?

o7ees have already
recleved on 20~3~1999,

The A/Rolls of LDA, .EDDA &
EDMC not recd.eved ara g '

L. Pushing I_!;O.;\/ | . 1-EDAn Sf ;1-EDDA ) ‘“C/)

t 2 )
2 Huining p.o, 13 ( 1lEDA, 1~EDDA, 1-EDMC o
3, TiC. Compound. l)}.Q. 2.3 ¢ N )’l*’dl i : -\ }yﬂ/\,\/v
4, Haokot line B.O4 , -8 2 ( 2« BEDMC ) N M‘V‘?V ' |

A8 a matter of f£act, the Ukhrul Sub~Div4 sion
Inspector, shyy Kh, Jvibon Singh, hag fored

bly taken

away tha gald Aol £rom.the hands of thae post

) _—
Master, Ukhrul ag told by the PM, "khm), s0.
.\ . "

fou are thureforn, requested kKindly to A1 eposa
the mattor favourub;y at_the earlig
reddregg our grievancay,

3t convenianca and

Yours f£ai thfully R

( S+ YARMGAL )

Commi ttee Member,
AIPLDEU, Mandpur Divn,, ~
ek "ranch, ukhru}.

@ 3o L
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Copy to i~

1. The Post Master General. €hillong,’
" Maghalaya for hig kind information and
deOUTdPlP nction,_\m

2. .The Post Waster. Ukhrul wa*OffiCe for
kind 1n£ormation & necessary action._

3. Tho president, All' Indig’ Poatal Extra
* Departmental Employees Union, Mandpux
Divisivn for his kind informatlion ad

favourahle action,

( 54 YARNGAX Y
Dated, ‘ Commitfaa Mamber,
Tha 272nd March, 1999, AIPEDEU,: Manipur Divn,,
I A Ukhrul Branch,: Ukhrul,

. eam
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\ Sirx,

To (ﬁmln,*/
The Post Master General,
! Noxrth Eastern ercla;
Y Shillong. :
Lo lﬂubjeét i~ Vrdlﬂl fOJ rﬂleaso of axrears of Pay
}_! DA, ELDA and EIMG of 4 (four)
o Branch Offices under Ukhrul Livision
~ A REMINDER,

lhe unders iqncd on bohalf of the thbexs of Branch
qut Office Asscciaticn, Ukhrul, have. thc honcur Lo draw
onge again your kina attention. on the‘subjcct cited above
as-HEMINDLR to our previous petitionv dated 9~ 4. 99 and

L 22~ 3*99 fcr a befitting action thereof: The cop;cs ‘of the

previous petitions are also enclosed for your kind reference,

Since nothing s heard on the matter, this REMINDER
Is submitted {for spewdy sction thercof, ',; |
SR ST .

You are, thercfore requested to be Kind enough to
expidite the case end reddress the grievances of the aggrei-

ved party, ' | e

v

Yours faithfully,

I
Dated,Inphal, | (o f) S jyson

the 7th May,'99, { Lo M. Anderson )
e Tth 29 President B8P ,0,Assn,
Ukhrul 795142)Man1pur.
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